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shri 3.P. Pradhan learned

counsel for the. applicant has made a

representation to the wrong authority namely

the Divisional Railway Menz=ger, SE Railway,

Khurda Road. He says khat the proper

authority is the DRi4 SE Railway,Khurda,

He seeks permission to withdraw the applicad
atior

tion., Permission to withdraw the applic

is allowed with a direction that he way fils

appropriate
anpxmxércpresentatlon /appeal to the
appropriate authorit, within 15 days from
today and thereafter he can move this Court

O¢ Ae 1s diswissed

Vice~Chairman

for appropriate relief.
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